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CEMTRAL ADMIMNISTRATIVE TRIBURAL
PRIMCIPAL BENCH, NEW DELHI

0A NO. 1316/2002
5ﬂ- ~This the #ist day of May, 2002
HON BLE SH. SHANKER RAJU, MEMBER (J)
Azhok Kumar, MO.Z222/A
i

(F1S No.28882978) - = ++«Applicant

LA 2 L v}

(By Advocater Sh. Anil Singhal) ..

Joint Commissioner of Police {QPS},
Police Hesd Quarters,
1P Estate, New Delhil. ! ... Respondents

OR DER (ORAL)

gy Sh. Shanker Raju, Member (J)

Applicant being aggrieved Qith an order of punishment
oreferrad an appeal against that order to the Joint
Commissioner of Police. In view pf the High Court’'s decision
upholding the disciplinary as well as appellate authority of
the Joint Commissioner of Police the applicant has sought

disposal of his appeal in the present 0A.
2. MHeard Sh. Anil Singhal, counsel for the applicant.

3. In the interest of justice this 0A can be disposed of at

- the zdmission stage by directing the respondents to dispose of

the appeal of the applicant dated 8.11.2001 by passing a

detailed ,gndmzpea ng order within a periocd of 2 months from

the date of receipt of a copy of this order. If the applicent
iz st1lll  aggrieved. .1t will be copen for him to assail his

grievance 1in accordance with law. A copy of this order be

_sent to_the respondents
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{ ghanker Raju )
Momber {.1)



